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CENTRAL. ADMINIS'I'Rlo\.TIVE TRIBUNAL,JCDHPUR BENCH, 
JIDHPUR 

Date of .order : 8.4.1996 

O.A.No.SS/1996 

H.K.CHOUHAN ••••••• 
vs. 

UNION 'OF If.\0 IA & !RS. • •••• ., .. Respondents 

••• 
Present 

Mr.Vijay Mehta,Advocate,counsel for the applicant • 

. ..• 

T:t-lE HON' BIE MR.GOPAL *ISHNA., :VICE Ca\JRI'1AN 

THE: HON' BIE J:vlR .O.,p .. SH?\P .. MZ\.,A.D.HINISTRAT J.VE MEl::.£J3ER 

• • • 

Applicant H.K.Chouhan has moved this applica-

tion under Secti0n 19 of the Administrative Tribunals 

'. Act,1985, am has challe_nged Annexure A-1 dated 14/16.9.94 

by vJhich a penalty of ceasure ·was imposed on him. He 

has challenged Annexure A-2 by which a sh<=M cause notice 

~ardili;r enhancerrent Of penalty already aWarded tO that 

Of reduction Of pay Of R:s.1,4.20/- by three stages in 

._J the time scale of pay Of Rs .975-1660 for a period of 
\ 

three years vJithout cumulative effect ~'ias'-'issu~d- · 

t~ "'1 him. He has further challen;red the .order dated 

13.3.95 by which the penalty was enhanced to that of 

reduction in pay by three stages i.e. from Rs.1,420/-. 

toRs.1,330/..: in the scale Of Rs.975-1660·for a periCd 

of three years without cumulative effect as also t:he 

C,~1~ communication dated 5 .5 .95 by -v.;hich the applicant was 



-..:- ·-- ~ . 
~ ' -· . 

·.-

-- ' . 

1 . 

• 2 •. 

informed that the appeal fileO. by him against the 

enhanced penalty imposed has :.been 'ltJith-held by the 

Chief Post Master General, Rajasthan Circle, Jaipur 

as the same 1ilas not addressed to the pro:t:e~ authority. 

2. t"le have heard the learned counsel for the 

applicant am have perused the records. 

3. ·It is borne out by the record that the 

-~ applicant ··s ap:t;eal against· the enhanced );enalty imposed 

by the orci.er dated 13.3.95 at Annexure A-3 has not 
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been co~sidered by the Chief FOst Master General, 

Rajasthan Circle,Jaipur as it' has not been addressed 

to the pro:t:er authority as required umer Rule 24 Of 

the CCS (CCA) Rules, 1965. 

4. We are Of the view that if the Chief Post 

Master General, Rajast har:1 Circle,Jaipur is not the 

appropriate appellate authority, it is Ofened to him 

to transmit the ap:t_:)eal along-with the., annexures thereto 

to the apPropriate 'ap];:ellate authority who is canpetent 

under the law t0 dispose ef the ·same. \':Q'e,accordingly 

dispose of this (1\ tot::ml:;r at the stage Of admission with 

a direction to the respondent NO. 5 to transmit the 

c;~.ppeal· alongwith the papers annexed thereto to the 

appropriate appellate authority for taking a decision 

thereon on merits. The entire exercise should :.be 

completed \"lithin a periOd G>f four months frcm the date 

of receipt Of a copy of this order by the respondent No.5. 

Iet a copy of the pa~r b0ok be sent along\vith a copy 

qf this order to respondent ·Ne.s. 

0 
· (O.F.sh~a)' c~"-f -

(Gopal I~ishna) 
. Me rriber (i-\) Vice Chairrnap 

••• 

rnehta 



. / 

j 


